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O R D E R

B.C. Sarma, AM

MA 257/96 was not included in today's list by mistake.
As submitted by Mr. Bandopadhyay, learned§counée1'for the respondents,
the said MA may be.Ligg;gjg:wtoday's list. That MA was filed for
impleading three persons who are junior to the applicant and who
have been given prombtion superseding his claim., Mr. Bandopadhyay
does qot have any objection to the allowing of the MA. Accordingly
the MA i; allowed and necesary correction in the QA may be made as

per rules,

2./ We find that an interim order was passed already on

1234.96. BAlthough it has been submitted by Mr. Dutta, learned counsel
in this case for the applicnt to the effect that on the date of
passing of the interim order;four persons7who havevbeen impleaded
in this MA)were not given promotion, we have noted that these four
persons have now‘been impleaded in this case. As a result, the interim

order passed earlier will  operate agaonst those P,
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